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MR. SPEAKER.: I do not know. 
It is becaUle aome of the Members are 
retiring, we hal" postponed it by one 
month and the Rajya Sabba can take a 
decision. How can I auswer for the 
Rajya Sabha? We are informing them 
and they will take a decision as they 
deem fit. 

12.35 m. 
RE. ARREST OF MEMBERS-Contd. 

SHRI S. KUNDU (Balasore): I 
raise on a point of order under rule 229. 
With all respect to you, Sir, it is not a 
question of my being arrested and re-
leased. In this morning's parliamentary 
papers, I read that the information was 
sent to this office that I was arrested 
at 11.30 A.M. 

Mr. Samar Ouha made a mention 
here about my arrest at about 2.30. 
Sir, I am referring to Rule 229. My 
point is that this Rule says that when-
ever a Member is arrested, immediately 
it should be intimated to the hon. 
House. Sir, I was arrested at 11.30 in 
the morning as corroborated by their 
papers as also by your parliamentary 
papers and it will take only ten minutes 
far the Police to send the intimation to 
you. But, till 3 O'clock the Lok Sabha 
was not informed. I would request 
you, Sir, to kindly find out where the 
lapse has occurred. Sir, it is not a 
question of my privilege, it is the pri-
vilege of the hon. House. 

MR. SPEAKER: I have heard you. 
You said that there was a time lag-
that you were arrested at 11.30 and 
the information came at about 3 
O'clock. Mr. Samar Ouha raised the 
point. It was before me but I tbought 
that when aomebody was makin, a 
speech, I need not interrupt and. that I 
migbt announce it after the speecb was 
over. I, therefore, kept quiet. Tbere-
fore it is a matter of merits. Whether 
the Magistrate sent the intlmatioD im-
mediately or there was some de/ay-
I wiD verify those things. After all, 
the point is: they were arrested, the 
Police authorities have to go to their 
otllce, Jet the intimation typed and 
then aend it. Tbey did not do it three 

days later, they intimated about tlte 
arrest the same day. So, what is the 
point of order ? 

1%.37 his. 

JAMMU AND KASHMIR. REPRE-
SENTATION OF TIlE PEOPLE 
(SUPPLEMENTARY) BILL.-COIIIIi. 

MR. SPEAKER: Now before we 
go to tbe further discussion on the Rail-
way Budget, I find some hon. Members 
want to speak about the recent railway 
accident. I would. therefore say, let us 
extend it by a few minutes. Mr. Mohd. 
Imam wanted to make some suJ8estion 
not now the hon. Member will be called 
at that time-and he will be given two 
or three minutes. But there will be 110 
speeches. So we will extend it by a 
few minutes more. 

Before we ex.!end it and take it up, 
I would like to say that already we have 
taken 2 hours 5 minutes against the one 
hour allotted by the Business Adlisory 
Committee for this Jammu &: Kashmir 
Representation of People (SupplemeD-
tary) Bill. 

sri "'! ~ ~  : ~ q,'f 
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MR. SPEAKER: Therefore, the 
question now is to finisb it quickly. 
Bakshi Gulam Mohammad may resume 
his speech. 
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12.41 hn. 
[MR.. DepUTY-SPEAKeR. in the Chair}. 
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SHRI KRISHNA KUMAR CHAT-
TERJI (Howrah): When the Bil\was 
moved by the Law Minister first, the 
hon. Member Shri Madhu Limaye railed 
certain objections and to remove those 
objectiODS the amendments have been 
proposed by the Minister and even then 
tbe bon. Member bas again come with 
certain objections that Art. 327 has DOt 
been observed in the Parliameat's pro-
clamation: Article 327 has no bearing 
on the sutJ;ect. ReaDy Article 138 'has 
its bearing on the Act. I would remlDd' 
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[Sbri Krishna Kumar Chatterji]. 
my hon. friend Sbri Madhu Limaye 
thIIl be made certain insinuating allega-
tioas against the Government. It was 
said that in moving this amendment the 
idea is that certain legal objections 
should remain and the Supreme Court 
will find those objections valid so that 
the appeals wiJl really be infructuous. I 
wish to remind hon. Members on the 
opposite side that parliamentary demo-
cracy is in great danger in this country. 
We are facing a great peril and all of 
us must try hard to see that parliamen-
tary democracy sun;ves against tbe on-
slaught from various quarters due to 
defections from all parties in different 
State legislatures. 

Jammu and Kashmir area is a very 
sensitive one. What is the fault of the 
Chief Minister, Mr. Sadiq, who has 
been trying to bring about complete 
integration of Jammu and Kashmir to 
India. 1be elections there were run on 
-the basis of the Jammu and Kashmir 
Representation of the People Aet. Any 
lacuna there Or anything in any election 
petition will be corning before the Sup-
reme Court and that supreme body will 
remedy any wrong that might have been 
done there. 

So far as Shri Limaye's contention 
that long delays will be there is COn-
cerned, 1 feel that Su2-reme Court is the 
1'eal place where it is expected that such 
delays will not occur and the Jammu 
and Kashmir legislature will be func-
tioning through propg legislative eJec-
tions. 

With these few words. Sir, I remind 
tile House that it is essential that Mem-
bers of both the Opposition and the 
Ruling Party should aU struggle bard so 
that parliamentary democracy is not en-
dangered in Jammu and Kashmir Stlte 
where there is already so much trouble 
and daDpr about tbe independence of 
India. I, therefore, request all Opposi-
tion Members to withdraw their objec-
tions so that unanimously we C3'Il PIISS 
this amending BiU. 

MR.· DEPUTY-SPEAKEll : There 
are more objectioDl. 

1%.48 bra. 
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SHRI SRINIBAS MISRA (Cuttack): 
Mr. Deputy-Speaker, Sir, I have no 
quarrel with the purpose of the Bill, be-
cause it is necessary to have such a pro-
vision. The provision in the Jammu 
and Kashmir Act is without jurisdiction 
and, therefore, the Parliament has to 
come with a legislation to provide for 
that But what I was objecting to was 
the process. Anyway, if the Govern-
ment wants to take the risk and take 
this stigma that was hurled by the hoil. 
Member, Shri Limaye, that really shows 
that the Government wants that the Act 
should be declared ultra vires. If they 
want to take that risk. let them take it; 
I have no objection. 
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SHRI OULAM MOHAMMAD 
BAKSHI: If he says that, I should be 
given tbe chance to rebuff and explain 
his position. .'0 1iW ~ : l{ ar-i if.V'IT ~ 
~ fit; if f-;ro;ft ~ vf ~ , ~  

~~~~~ , ~ ~ 
~~ ~~  ~  

~~  

l{ ~ IfiW W fit; ~ ~ <tit 
q-m Ail:IT ~ I 
MR. DEPUTY-SPEAKER: The 

question is : 
"That the Bill. as amended, be 

passed." 
The motion wcu adopted 

MR. DEPUTY-SPBAKBR.: '!be 
Bill. as amended, is passed. 
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The House stand6 adjourned to meet 
apin at 2 0' Oock. 

13.01 Hn. 
The Lok Sabha adjourned jor Lunch 

till Fourte.en oj Ihe Clock 

The Lok Sabha reassembled after 
Lunch at Fourteen oj the Clock. 

[Mil. DEPulY-SPEAKEa in the Chair] 

DEMANDS FOR GRANTS (RAIL-
WAYS) 1968-69 AND DEMANDS 
FOR SUPPLEMENTARY GRANTS 

(RAILWAYS) 1967-68 

MR. DEPUTY-SPEAKER : As the 
Speaker has already announced, the time 
allotted for these Demands has already 
been exhausted; only the reply remains 
to be given by the Railway Minister. Yet, 
I will permit a few minutes to all sec-
tions of the House, and I would request 
the hon. members to be very brief. 

MR. K. N. TIWARI: Just one 
minutes ... , (Interruptions) Accident 
does not concern only Congress or non-
Congress; everybody is concerned with 
it. 
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